CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH AT HYI

RESPONDEZNTS ARE SAME AS IN O.A.Nes., 1101 and 1102/96.

JERABAD .

Q.h.Nex., 1101/96 with 0.A,1102/96 with 0.AJ1103/96

Pate: September 18,1996,

Between;
Q.A.1101/96.

C.N.Psrtha Sardthy. - ‘e Applicant.

and

l1.Union ¢f India represented by its
Secretary, Ministry of iieme Aff irs,
Govt. of indila, New Delhi, '

2.The Lecrcetary, Ministry of Personnel,
Public Grievances & pPension, Govt, of
India, New Delhi,

3. The Director, Inteilijen.s Bureas,
Ministry ¢f Home Aff_irs, Gevt. of
India, New Delhi.

4, The Chairman, V Pay Jommissicii, Gevt,

of Iniia, New Delhi, Respondants.

0.5.1102/96.

P.L.Nargsimha Rae. ‘e ‘e Applicant.

l1.Govt, ef India represented by its
Secretary, Ministry ef Home Affairs
Gevt, of India, New Delhi,

2. The cecretary, Ministry ef Perscnuel,
Public Grievances & Pensions, Go t. ef Indie,
New Delhi, o

3. The Directer, Inteiligerce Buresux,
Ministry of Heme Aff_ irs, Gevt. of India,
New Delhi. '

4, The Chaifman, V Pay ~ommissien, Gevt, ef

India, New Delni. Respondents.

Q.A.N¢,1103/96.

Sri P .Bhgegalimga Murthy se o .o Applicant.

-
Coumsel for Applicants in 0.A.1101 and ) Sri P.Narasimy
0.A.1103/96. : x

a

Rao,

Party in persen in

0.A.1102/96.

Ceunsel feor Respondents in all the Q.As. Sri N.R.Devraj,

Standing ceunse
CORAM:

HON'BLE SHRI JUSTICE M.G.CHAUDHARI,VICE-CHAIRMAN. /2”C-
HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER (ad,
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Irdia, Ministry of Home Affairs on 14-6-1996, we thimk
that the same inay be examined by the Secretary, Home Affairs

ard the decision takem be conveyed to the applicants.

6. The applicants carry an appreheasien that after
the repcrt of the V Central Pay Cemmission is givcn their
present claim which 1s based on recommzrdations ef the
IV Central Pay Commission may not be coﬁsidcred as having
lapsed ;nd therefeore they seek pretection to that extent.

It appears te us that the apprehension is unfourded and

.Mr. Devraj, learned Ztanding Counsel for Respondents also

shar=8 our view, The Gifficulty crezted by ths applicants
in th2ir own way is that instead eof filing = repreéentation
s2ehing the benefit of the O.M.,, dated 8-2-1996 in a
stralght~ferw-rd maaner they reserted to ghe step of serving
a legal netice omn the Ministry. The applicants should net

-—

v
have acted im this precipitats marner making we difficult

to dirsct the legal netice to be treatad as their re-

presentation., The learned ceunsel feor the applicants in

O.A.Nes., 1101 and 1103/96Eand whc 18 alse party-in-persen
Lercdrma

in 0.A.1102/96 =ssa¥s apelegy ard submits that due te wrong

advice they served netice and submits that th€ same may be

directed to be treazted 3s their representation. In these

circumstances, we_take a lenient view as the apblicants are

retired persons and would direct the respondents te censider .

their represenﬁations on merits, in the light of the case
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in 0.A.1102/96 is -ri P.L.N rasimha Rao and the ag

.-
L
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3. It may be m=ntiened that the applicant

0.A.,1101/96 is S¥i C.N.Parth:szrathy, the applicant

in 0.A.1103/96 xxx is Sri Bhega Lingamurthy, P.

cevernient of India , Departmeat of Personnel and

have issued Office Memerandum No. 245/29/95-AVD.I]

daeted 8-2-1996 (Anmexure-Ii} conveyimy that the Pr

is pleysed to accept the recommandations 6f the 44

Pay Commission te reviseg the pay scale ef Deputy

Superint ndert of Pelice from Rs,.2000--3500 to Rs

and that of Superintendent of Police frem Rs.3, 00(
5300/ :

to Rs., 4100--3500 with retrespective cffect from ]

The arrears accerdingly are payable,

4. 411 the three applic.mts belenged to
Intellijence Burezu under the Ministry ef fome Af
Gevarnm.nt of India.

trested on par? with the Persenuel in the Central

D
L

in

plicant
The

Trairming

resid=nt

th Central

2,200~--4000
j~=4500

-1-'1 996 L]

Fairs,

They contend that they s o$ld be

Bure ju

ef Investigation and the bespefit ¢f the O0.M., datszd 8-~-2~1996

may alse be extended te' them.

5. This question nas te be primarily co

by the Goveormm:at of India. " The applicants refer

nsidered

in thié cenmection te Schedule III(C) 4f the IPS(pay)

Rules, 1954 35 amended from time to time to justify their

claim for parity,fince the applicants have r ised

claim in the statutery notice i:sued te the Unien

their

of
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O RDER.
The C.As., are partly allewed in terms eof the
above Qrder, No erder as te cests.
.
o4 1 Negne
-—"""__- M
H.RAJENDRA PRASAD M.G.CHAUDHARI,J
MEMBER (A) VICE ~CHAIRMAN b
%
& . B T
. o= [
Gyt

Date: September 18§,1996.

proacunced in epem Ceurt.

NOTL :

copy ef this Order shall be kupt
separately im each of the O.As., and

each shall be treatéd as disposed of

separately by an Ord?r. Cepies of ) -
the Netice dated 14-6-1996 in each

case e forwardel to the Secretary,

Ministry eof Heme Affairs, Gevt; of

India along with a Cepy ef this Ofder.

h‘Thé learned céunsel Mr.P.L.Narasimha Rae

to supplyA:scessary'copies.

[ pefnsfonr

" MGC,J!
4 V.CI

8886.



